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15 -ാം േകരള നിയമസഭ

4 -ാം സേ�ളനം

ന��ചി�മി� േചാദ�ം നം. 94 14-03-2022 - ൽ മ�പടി�്

ഡിജി�ൽ റീസർെ�

േചാദ�ം ഉ�രം

�ീ ഒ . ആർ. േക�,
�ീ. �രളി െപ�െന�ി, 
�ീ. എ. �ഭാകരൻ, 

�ീമതി കാന�ിൽ ജമീല 

null
(റവന�-ഭവനനിർ�ാണ വ��് മ�ി)

(എ) ഈ സർ�ാരിെ� ര�ാം ��ദിന പരിപാടിയിൽ
ഉൾെ���ി സം�ാന�ിെ� ഡിജി�ൽ
റീസർെ� നടപടികൾ ആരംഭി�വാൻ

തീ�മാനി�ി�േ�ാ; വിശദമാ�േമാ;

(എ) ഉ�്. ആ�നിക ഐടി സാേ�തിക വിദ�ക�െട
സഹായ�ാൽ സം�ാനെ� 1550
വിേ��ക�െട ഡിജി�ൽ റീസർെ� നാ�
വർഷ�ിനകം �ർ�ിയാ��തി�� 807.98
േകാടി �പ�െട പ�തി�് 18-08-2021 െല
സ.ഉ(ൈക).24/2021/�ാനിംഗ് ഉ�രവ് �കാരം
തത��ിൽ അംഗീകാരം ലഭി�ി���ം, 27-08-
2021 െല സ.ഉ (സാധാ)നം. 364/2021/�ാനിംഗ്
ഉ�രവ് �കാരം റീബിൽഡ്  േകരള
ഇനിഷിേയ�ീവിൽ ഉൾെ���ി ₹339.438 േകാടി
�പ ആദ�ഘ��ിൽ അ�വദി�ി���മാണ്.
Digital Resurvey of 1550 villages in the State'
എ� പ�തി ഈ സർ�ാരിെ� ര�ാം ��ദിന
പരിപാടിയിൽ  ഉൾെ���ിയി��്. പ�തി�െട
ഭാഗമായി 60 �തൽ 70 ശതമാനേ�ാളം

�ല�ൾ CORS, RTK ഉപേയാഗി�ം 20
ശതമാനേ�ാളം �ല�ൾ േറാേബാ�ി�് േടാ�ൽ
േ�ഷൻ ഉപേയാഗി�ം 10 ശതമാനേ�ാളം വ��
�റ�ായ �ല�ൾ DRONE സാേ�തിക വിദ�
ഉപേയാഗി�ം സർെ� െച��തിനാണ്
ല��മി��ത്. 1550 വിേ��കളിൽ 4 വർഷം
െകാ�് ഡിജി�ൽ റീസർെ�
�ർ�ിയാ�ണെമ�ിൽ �തിവർഷം 400
വിേ�ജിെ� സർെ� �ർ�ിയാേ����്.
അത�സരി�  ്6 മാസ�ിൽ നടേ�� 200
വിേ��ക�െട ലി�് അ�ിമമാ�ിയി��്. ഒേര
സമയം 200 വിേ�ജിെ� സർെ�
നട��തിേല�ായി ��തൽ സർെ�
ഉപകരണ��ം മാനവ േശഷി�ം ആവശ�മാണ്.
അതിനാവശ�മായ ഉപകരണ��ം ടാ�ക�ം
വാ��തി�� െട�ർ നടപടി
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അ�ിമഘ��ിലാണ്. സർെ� വ��ിെല
ജീവന�ാ�െട �റവിന് പരിഹാരമായി സർെവ
നടപടികൾ�ായി 1500 ഓളം സർേ�യർമാേര�ം,
സർെ�യർ േജാലികളിൽ സർേ�യർമാെര
സഹായി��തിനായി 3200 െഹൽ�ർമാേര�ം
കരാർ അടി�ാന�ിൽ നിയമി��തി��
നടപടികൾ അ�ിമഘ��ിലാണ്. ആദ�െ� 3
വർഷം 400 വിേ�ജ്  വീത�ം 4ാമെ� വർഷ�ിൽ

350 വിേ��ക�ം �ർ�ിയാ�ി 1550
വിേ��ക�െട ഡിജി�ൽ റീസർെ� 4
വർഷ�ി��ിൽ �ർ�ിയാ�ി

സം�ാന�ിെ� എ�ാ വിേ��ക�േട�ം
ഡിജി�ൽ സർെ� റി�ാർ�കൾ ത�ാറാ�ി
�സംബ�മായ നടപടികെള�ാം ഓൺൈലനിൽ
െകാ�വ�ം.

(ബി)

സം�ാന�ിെ� സ��പ�തികളിെലാ�ായ
ഡിജി�ൽ റീസർെ� യാഥാർ��മാ��തിനായി

സർെ� ഓഫ് ഇ���െട സഹകരണം
അഭ�ർ�ി�ി�േ�ാ; എ�ിൽ �തികരണം
എ�ായി��െവ�് വിശദമാ�േമാ;

(ബി) സം�ാന�ിെ� സ�ർ� ഡിജി�ൽ സർെ�
പ�തി �ർ�മാ�ം സം�ാന�ിെ� തനത്
പ�തിയാണ്. �തന സാേ�തിക വിദ�കൾ
പരമാവധി �േയാജനെ���ി സം�ാന�ിെ�

ഡിജി�ൽ സർെ� സമയബ�ിതമായി

�ർ�ിയാ��തിനാണ് ടി പ�തിയി�െട
ല��മി��ത്. ഇതിേല�ായി CORS, RTK
േറാവർ, DRONE �ട�ിയ ആ�നിക സർെവ
സാേ�തിക വിദ�കൾ ഉപേയാഗി���്.
സം�ാന�ിെ� ���തി അ�സരി�  ്28 COR
േ�ഷ�കളാണ് ആവശ�മായി��ത്. ടി
വിഷയ�ി�� �ാവീണ��ം രാജ�െ� വിവിധ
സം�ാന�ളിൽ COR േ�ഷ�കൾ �ാപി�

പരിചയസ��ം കണ�ിെല��് സം�ാന�്

�ാപിേ�� 28 COR േ�ഷ�കൾ സർെവ
ഓഫ് ഇ���െട സഹകരണേ�ാെടയാണ്

�ാപി��ത്. ഇതി�� െട�ർ നടപടികൾ
സർെവ ഓഫ് ഇ�� സ�ീകരി�ി���ം
സം�ാന�് േ�ഷ�കൾ �ാപി��തി��

നടപടികൾ ആരംഭി�ി���മാണ്.

(സി) ഡിജി�ൽ റീസർെ� �ർ�ിയാ��തി�െട

സർെ�, റവന�, രജിേ�ഷൻ േമഖലകളിൽ
ഉ�ാ�െമ�് വിലയി��ിയി�� േന��ൾ
എെ�ാെ�െയ�് വിശദമാ�ാേമാ?

(സി) സർെ� മാ�കൾ ഓൺൈലൻ �േഖന
നൽ��തിന് e-maps എ� ആ�ിേ�ഷൻ NIC
�േഖന ത�ാറാ�ിയി��്. ഇത് നിലവിൽ
ആരംഭി�� ഡിജി�ൽ റീസർെവ പ�തി�് �ടി
ഉപേയാഗി�ം വിധം ക�ൈമസ്  െച��തി�ം,
റവന� വ��ിൽ ഉപേയാഗി�� ReLIS,
രജിേ�ഷൻ വ��ിൽ ഉപേയാഗി�� PEARL
എ�ിവ�മായി സംേയാജി�ി�  ്ഒ� ഏകജാലക
സംവിധാനം (Integrated portal) ത�ാറാ�ി
െപാ�ജന�ൾ�് ��തൽ െമ�െ�� രീതിയിൽ
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എ�ാ �േസവന��ം ഓൺൈലൻ �േഖന
നൽ��തി�� നടപടിക�ം ഡിജി�ൽ റീസർെ�
പ�തി�െട ഭാഗമായി ആ��ണം െച��.
��ത സംവിധാനം നിലവിൽ വ��േതാെട �മി
സംബ�മായ നടപടികൾ �താര�മാ�ക�ം
േപാ�വരവ് അട��� േമഖലകളിെല
വിവിധ�ളായ ആശ�കൾ പരിഹരി�ാ�ം
കഴി�ം. ഇതി�� േസാ�് െവയർ സംവിധാനം
എൻഐസി �മായി ബ�െ��് ത�ാറാ�ി
വ��. ത�ാറാ��തി�� നടപടിക�ം NIC
�േഖന സ�ീകരി�വ��. ഡിജി�ൽ റീസർെ�
�ർ�ിയാ��തി�െട സർെ�, റവന�,
രജിേ�ഷൻ എ�ീ വ��കളിെല �സംബ�മായ

േസവന�ൾ ഒ� േപാർ�ലിന് കീഴിൽ െകാ�്
വ��തി�ം സർെ� റി�ാർ�കൾ
കാലാഹരണെ��് േപാകാെത ഡിജി�ലായി തെ�
നാളതീകരി�  ്പരിപാലി��തി�ം
സാധി��താണ്. �ടാെത മാ�് അധി�ിത
േപാ�വരവ് സംവിധാനം നട�ിലാ��തി�ം
ഇതി�െട സാധ�മാ��താണ്.

െസ�ൻ ഓഫീസർ



"ഭരണഭാഷ- മാതൃഭാഷ"

കേ�രള സര്ക്കാര്

സംഗ്രഹം

ആസൂത്രണ സാമ്പത്തി��ാര്യ  (RKI)  വകുപ്പ്  -  റവന്യൂ വകുപ്പ് സമര്പ്പിച്ച  "സംസ്ഥാനത്തെത്ത
1550 വികേ-ജു�ളുത്തെ0 ഡിജിറ്റല് റീസര്കേവ" പദ്ധതിക്ക് തത്ത്വത്തില്  അംഗീ�ാരം നല്കു�യും
പദ്ധതിയുത്തെ0 ആദ്യഘട്ടം 339.44 കേ�ാ0ി രൂപ (മുന്നൂറ്റി മുപ്പത്തെത്താൻപത് കേ�ാ0ി നാല്പത്തിനാല്
ലക്ഷം  രൂപ)  ത്തെKലവില്  റീബില്ഡ്  കേ�രള  ഇനികേഷ്യറ്റീവ്  വഴി  ന0പ്പിലാക്കാൻ  അനുമതി
നല്കു�യും ത്തെKയ്ത് ഉത്തരവ് പുറത്തെപ്പടുവിക്കുന്നു.

ആസൂത്രണ സാമ്പത്തി��ാര്യ (RKI) വകുപ്പ്
സ.ഉ. (കൈ�) നം.24/2021/പ്ളാനി ംഗ്                          തിരുവനന്തപുരം, തീയതി, 18/08/2021

പരാമര്ശം:- 1. 09/11/2018-ത്തെല സ.ഉ. (അ) 16/2018/ആ.സാ.വ. നമ്പര് സര്ക്കാര് ഉത്തരവ്.

2. 23/05/2019-ത്തെല സ.ഉ. (അ) 19/2019/ആ.സാ.വ. നമ്പര് സര്ക്കാര് ഉത്തരവ്.

3. 05/08/2021-ത്തെല  ആര്.ത്തെ�.ഐ.  ഉന്നതാധി�ാര  സമിതി  കേയാഗത്തിത്തെd
ന0പ0ിക്കുറിപ്പ്.

ഉത്തരവ്

05/08/2021-ല്  കേKര്ന്ന  റീബില്ഡ്  കേ�രള  ഇനികേഷ്യറ്റീവ്  (ആര്.ത്തെ�.ഐ.) ഉന്നതാധി�ാര
സമിതി  (HLEC),  റവന്യൂ  വകുപ്പ്  സമര്പ്പിച്ച,  "സംസ്ഥാനത്തെത്ത  1550  വികേ-ജു�ളുത്തെ0  ഡിജിറ്റല്
റീസര്കേവ"  പദ്ധതി  നിര്കേiശം  വിശദമായി  പരിഗണിക്കു�യും,  പദ്ധതിയ്ക്ക്  തത്ത്വത്തില്
അംഗീ�ാരം നല്കുന്നതിനായി ശുപാര്ശ നല്കു�യും ത്തെKയ്തു.

2. സര്ക്കാര്  ഈ  വിഷയം  വിശദമായി  പരികേശാധിച്ചതിത്തെd  അ0ിസ്ഥാനത്തില്,
"സംസ്ഥാനത്തെത്ത 1550  വികേ-ജു�ളുത്തെ0  ഡിജിറ്റല്  റീസര്കേവ"  പദ്ധതി  807.98  കേ�ാ0ി  രൂപ
(എണ്ണൂറ്റി  ഏഴു  കേ�ാ0ി  ത്തെതാണ്ണൂറ്റി  എട്ടു  ലക്ഷം  രൂപ) ത്തെKലവില്  നാലു  ഘട്ടങ്ങളിലായി,
ന0പ്പിലാക്കുന്നതിന് തത്ത്വത്തില് അംഗീ�ാരം നല്�ി ഉത്തരവാകുന്നു.  പ്രസ്തുത പദ്ധതി മൂന്ന്
വര്ഷവും  എട്ട്  മാസവും  എന്ന  �ാലയളവില്  പൂര്ത്തീ�രികേക്കണ്ടതാണ്.  പദ്ധതിയുത്തെ0
ആദ്യഘട്ടം 339.44 കേ�ാ0ി രൂപ (മുന്നൂറ്റി മുപ്പത്തെത്താൻപത് കേ�ാ0ി നാല്പത്തിനാല് ലക്ഷം രൂപ)
ത്തെKലവില് റീബില്ഡ് കേ�രള ഇനികേഷ്യറ്റീവ് വഴി ന0പ്പിലാക്കാൻ അനുമതി നല്കുന്നു. 

3. ഇത് സംബന്ധിച്ച വിശദമായ ഭരണാനുമതി പ്രകേത്യ�ം പുറത്തെപ്പടുവിക്കുന്നതാണ്.

(ഗവര്ണറുത്തെ0 ഉത്തരവിൻ പ്ര�ാരം)
രാകേജഷ് കുമാര് സിംഗ്

അഡീഷണല് Kീഫ് ത്തെസക്രട്ടറി  

റവന്യു വകുപ്പ്.

ധന�ാര്യ വകുപ്പ്/ ആസൂത്രണ- സാമ്പത്തി��ാര്യ വകുപ്പ്.

ത്തെപാതുഭരണ (എസ്.സി.) വകുപ്പ് (17/08/2021-ത്തെല മന്ത്രിസഭാ കേയാഗത്തിത്തെd ഇനം നമ്പര് 198-
കേമലുള്ള തീരുമാനപ്ര�ാരം).



പ്രിൻസിപ്പല്  അക്കൗണ്ടd്  ജനറല്  (G&SSA),  കേ�രള,  തിരുവനന്തപുരം.
പ്രിൻസിപ്പല്  അക്കൗണ്ടd്  ജനറല്  (E&RSA),  കേ�രള,  തിരുവനന്തപുരം.  
ഇൻഫര്കേമഷൻ ഓഫീസര്,  ത്തെവബ്  &  ന്യൂ മീഡിയ,  ഇൻഫര്കേമഷൻ  &  പബ്ലി�് റികേലഷൻസ്
വകുപ്പ്.
കേ‹ാക്ക് ഫയല്/ ഓഫീസ് കേ�ാപ്പി (ഫയല് നം.RKI1/38/2021-PLGEA-Part(1)).

ഉത്തരവിൻ പ്ര�ാരം 

ത്തെസക്ഷൻഓഫീസര്



GOVERNMENT OF KERALA

Abstract

Planning and Economic Affairs (RKI) Department- Project Proposal of the Revenue

Department, viz., ‘Digital Resurvey of 1550 villages in the State’- Administrative

Sanction accorded to Phase-1 for an amount of ₹339.438 crore- Orders issued.

PLANNING & ECONOMIC AFFAIRS (RKI) DEPARTMENT

G.O.(Rt)No.364/2021/P&EA                      Thiruvananthapuram, Dated, 27/08/2021

 

    Read: 1. G.O. (P) No. 16/2018/P&EA dated 09/11/2018.

 2. Minutes of the meetings of the RKI- Implementation Committee held on

02/06/2021 and 13/07/2021.

3. Minutes of the 14th meeting of the High-Level Empowered Committee

(HLEC) held on 05/08/2021.

 4.  G.O. (Ms)No. 24/2021/P&EA dated 18/08/2021.

 

ORDER

   Out of the 1,666 villages in the State, the resurvey of only 909 villages have been

completed till date. Even this exercise took almost five decades. In 29 villages, fresh

resurvey is progressing, and 728 villages still remain to be surveyed. Except 87 villages,

others were resurveyed in conventional methods, and the records were prepared as

paper maps. These records have defects, inherent errors etc. Since the records are

prepared in hard copies and do not have geo-coordinates, digitization and incorporating

geo-coordinate standards into them were found to be almost impossible. The 2018 and

2019 devastating floods (that affected nearly 40 percent of villages in the state) also

highlighted the challenges of Kerala's resilience and disaster risk management readiness

due to incomplete, inconsistent and institutionally fragmented legal records on land, and

outdated, non-digital cadastral maps. 

2. In order to address all these issues, the Revenue Department prepared and submitted a

project report titled ‘Digital Resurvey of 1550 villages in the State’ to the Rebuild

Kerala Initiative (RKI), with the following objectives, viz.,

(i) To complete the Digital Resurvey of 1550 villages by using latest survey

technologies;
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(ii) To integrate the land record service delivery of three main stakeholders

department (survey, revenue and registration);

(iii) To impart training and capacity building of stakeholders departments; and

(iv) To improve technology and IT infrastructure for building a strong framework

of digitally enabled cadastral system.

3. The proposal was considered in detail by the RKI- Implementation Committee (RKI-

IC) in its meetings held on 02/06/2021 and 13/07/2021. Based on the recommendations

made by the RKI-IC, the proposal was placed before the High-Level Empowered

Committee (HLEC) of the RKI, in its meeting held on 05/08/2021, the minutes of

which read as 2nd paper above. The HLEC considered the proposal, and recommended

the same for in-principle approval by the Council of Ministers. The HLEC, further

directed the RKI to issue Administrative Sanction for the First Phase of the project at a

cost of ₹339.438 crore, subject to the approval of the Council of Ministers. The HLEC

also directed the Revenue Department to submit the DPR with revised timelines such

that the completion of the project is achieved in 4 phases, and that, while preparing the

DPR, the Department shall address the concerns and incorporate the suggestions put

forward by the RKI- Implementation Committee in its meetings held on 02/06/2021

and 13/07/2021.

4. Based on the recommendations of the HLEC, in-principle approval by the Council of

Ministers was accorded to the project as per G.O. read as paper 4th above.

5. In these circumstances, the Government are pleased to accord Administrative

Sanction for the First Phase of the ‘Digital Resurvey of 1550 villages in the State’ at

a cost of ₹339.438 crore, (Rupees Three hundred and Thirty nine crore Forty

three lakh Eighty thousand only) under the Rebuild Kerala Initiative. The salient

features of the project is placed as Annexure I to this order. The expenditure regarding

the project will be debited to the budget provision under H/A 5475-00-115-94-Post

flood Projects under Rebuild Kerala Initiative (P).

6. The Survey and Land Records Department will be the implementing agency of the

project. A State Level Program Management Unit (SPMU) will be set up at the Survey

Directorate for the day to day planning and monitoring of the program( Detailed order

regarding the composition of the team, terms of reference etc will be issued separately).

The Regional Director, Survey of India, Kerala and Lakshadweep will provide

necessary technical assistance required for the implementation of the project. The

detailed Action Plan for the implementation of the project is placed as Annexure II to

this order.
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7. The Department shall devise a robust dispute resolution mechanism after studying the

ground realities on why the existing system does not work effectively, and steps shall be

taken to incorporate it in the relevant Acts and Rules. The Department shall submit to

the Government proposals for necessary changes in the related statutes for the adoption

of the new system, as and when required during the implementation of the project. The

Department shall take appropriate measures to address the concerns and incorporate the

suggestions put forward by the RKI- Implementation Committee in its meetings held on

02/06/2021 and 13/07/2021.

8. A State-level Apex Committee headed by the Chief Secretary, with the Additional

Chief Secretary (Finance), the Additional Chief Secretary (Revenue), the Chief

Executive Officer- RKI, Regional Director Survey of India, Kerala and Lakshadweep,  

Land Revenue Commissioner,Director, Survey & Records Department and  Inspector

General of Registration as members shall be constituted for the monitoring of the

program at the state-level. A District level implementation committee headed by the

District Collector shall also be constituted for the monitoring of the program at the

District level. The Revenue Department shall issue separate orders regarding the

constitution of the above said Committees.

9. All procurement as part of implementation of the work shall be done in a fair and

transparent manner in accordance with the extant rules and all mandatory clearances

from relevant departments shall be obtained wherever applicable.

(By order of the Governor)

Rajesh Kumar Singh I A S

Additional Chief Secretary

 

To:

Additional Chief Secretary, Finance Department.

Additional Chief Secretary, Revenue Department.

Director, Survey & Land Records Department, Thiruvananthapuram.

Inspector General of Registration, Thiruvananthapuram.

Commissioner of Land Revenue, Thiruvananthapuram.

The Principal Accountant General (A&E/Audit), Thiruvananthapuram.

Finance Department.

Information & Public Relations (Web & New Media) Department (for

publishing in Government website)

Stock File/ Office Copy [F.No.RKI1/95/2021-PLGEA].

Forwarded /By order

Section Officer
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